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Rajasthan 40 Aymer (F)

41 Jawpur (F)

42 Commbatore (F)
43 Coonoor (P)

44 Madras (F)

45 Madura: (F)

6 TIiruchirapath (F)
¢7 Bareilly (F)

48 Ghaziabad (F)

Tami Nadu

Uttar Pradesh

49 Kanpur(F)
50 Varanas1 (F)
West Ben2u a1 Asansol (F)
52, Calcutta(F)
53 Calcutta Industrial
R
54 Darjeching (P)
55 Durgapur (F)

56, Howrah Industrial
Regton (k)

57 Jalpagun (P)

58 Ramigan) (M)
Delb1 59 Delhy (F)
Pondicherry . 60 Pondicherry (F)
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Benefit to Employees of P P. Admissi-
ble to Industrial Workers

3246 SHRI VAYALAR RAVI Will
the Mnster‘of PARLIAMENTARY
AFFAIRS AND LABQUR be pleased
to state

(a) whether he 1s aware that the
Supreme Court upheld the decisions of
Karnataka High Court that the em-
ployees of the EPF Organisation are
eligible for the benefit that are being
enjoyed by the Industrial workers,

(b) 1f so, reactiong thereto, and

(c) whether Government have
considercd the demand for Bonus and
other benefits of the employees of
Employees Provident Fund Organisa-
tion”

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR RAM
KIRPAL SINHA) (a) and (b) While
deciding the Civil Revision petition
No 586/1973 (Shn M Manswamy
Vs The Registrar of Trade Unions in
Mysore), the High Court of Karnataka
at Bangalore held that “As the activity
of the Provident Fund Organisation is
‘indusry’ the members of the Unions.





